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DEPAR'I‘MEN'I‘ ()1: LEGAL ANI) LEGISLAI'IVIS Al-‘I-‘AIRS. PUNJAB

Notification

The 2nd December. 201 I ‘

No. 47-I.eg./2011.—'I"he following Act of the Legislature'of the State

'bf Punjab received the assent ot‘thc (iovemor ot‘ Punjab on the 2lst November,

ZOI I. is hereby published for general information :- -

THE PUNJAB S'l‘A’I'I-I BOARD OF TECHNICAL IiDUCA'I‘ION AND

INDUSTRIAL 'I‘RAINING (AMENDMl-ZN'I‘) BILL, 201 l

(Punjab Act No. 34 of 2011)

_ AN

' Ae'r .

further to amend the Punjab Slate Board of Technical Education and Industrial

Training Act, 1992-

' 81-: it enacted by the Legislature of the State of Punjab in the

Sixty-second Year of the Republic of India'as follows : _ -

I. (1) This Act may he called the Punjab State Board of ’I‘eehnical 5'10" We and

Education and Industrial Training (Amendment) Act. 20! I. wmmcmcmcm'

(2) It shall come into force on and with effect from the date 'of

publication in the Official '(iazette. _ '

2. In the Punjab State Board of Technical liducation and Amandmcnl 0r

Industrial Training Act. I992 (hereinafter referred to as the principal Act). in Rig; ,wafz _ .

section 2‘” . of I993. ‘

(i) in clause (k); for the words “the Chairman and Secretary",

’ the words and sign "the Chairman, Vice-Chairman and '

Secretary“ shall be substituted ; '

(ii) in clause (r). for the sign appearing at the end. the'sign , '

and word “; and“ shall be substituted ; ,

_ (iii) after clause (1'), the following clause shall be added.

‘ namely : '

. "(3) "Vice-Chairman" means the Vice—Chairman of the

Board".



PUNJAB GOVT GAZ. (EXTRA), DEC. 2. 2011 i 106

_. ___ __ (AGI'INJLJEQ§N§N . , v.

3. In the principal Act, in section 5. in sub—section (1).---- Amendment ol‘

section 5 of

. (i) for the words "The Board shall consist of the Chairman and T33}? A“ 2 0"

following members", the words and sign “The Board shall '

consist of the Chairman, the Vice-Chairman and the following

members" shall be substituted ;

. (ii) under the heading “II. NOMINATED MEMBERS", in

‘ part (B).---

. (a) in item (vii). the word “and". appearing at the end

1 shall be omitted :

I (b) for item (viii). the following items shall be substituted,

' namely :-

“(vim two eminent educationists or technologists or scientists

out of which one shall represent the Private

- ' Polytechnics in the State;

' (ix) one nominee of the Confederation of Indian Industries ;

(x) one nominee of the Punjab. Haryana. Delhi Chamber

of Commerce and} Industries 9:

(xi) one nominee of the National Association of Software

and Services Companies ; and

A (xii) three nominees of main industries associations of the

State of Punjab".

, 4. I In the principal Act, in section I4, in sub—section (2), for the words Amendmlct‘nt Orr

and-signs “The Chairman, and in his absence. the Secretary to Government. :32: Act 2°01.

Punjab. Department of Technical Education and Industrial Tratnmg’ . the words .993,

and signs “The Chairman, and in his absence. the Vice-Chairman and in his

absence, the Secretary to Government. Punjab, Department of Technical

Education and Industrial Training" shall be substituted. A _ '

5. In the principal Act, in section 15, in sub-section (1), for the words ggfgfmlcgtg

“the Chairman or in'his absence by such other member", the words “the Punjab AM of

Chairman or in his absence by Vice-Chairman or in his absence by such other 1993.

member".shall be substituted. ‘

6. In the principal Act. after section 22. the following section shall be MEN” “"9“

.
' section 22-A m

Inserted, namely : yum-ah. Act- 2 of

_ 993.

"22-A. The Vice-Chainnan shall be nominated by the Govemment J

- Yiccj out of the members specified in items (it), (iiiii) and (xii)

(hm'man' mentioned in Part—B of sub-section (1) of section 5.".
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7. In the principal Act; in section 38. in sub—section (2), in clause (a) Amendment of

‘for the words "the Chairman and other members". the words and sign “the ;°°‘5°; A3? 2“,,

Chairman, Vice—Chairman and other members" shall be substituted. [:3]; c o

8. (I) The Punjab State Board of Technical Education and Industrial Reps“ and

Training (Amendment) Ordinance. 2011 (Punjab Ordinance No. 13 of 20| l), 53mg

is hereby repealed. f ' .

(2) Notwithstanding such repeal, anything done or any action taken

under the principal Act, as amended by the Ordinance referred to in sub-

section (1), shall be deemed to have been done or taken under the principal

Aet. as amended by this Act. . .

7 GOBINDER SINGH, .

Secretary to Government of Punjab, . ,. , I

Department of Legal and Legislative Affairs. .
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PART II

DEI‘NR'I‘Ile-IN’I' OF LI'iGAI.. AND LEGISIJATIVE AFFAIRS: PUNJAB

NOTIFICATI(IN '

The 3 I St October, 2012 .

No. 2l-Lng2012.—Tbc following Ordinance ofthe Governor ofPunjnb

promulgated under clause (I )ol'article 213 ofthe Constitution oflndia on the

l8th day ofOctober, 201 2, is hereby published for general information :—

TIIIE PUNJAB STATE BOARD OF TECHNICAL EDUCATION

AND INDUSTRIAL TRAINING (AMENDMENT)

ORDINANCE, 2012

(PUNJAB ORDINANCE NO. 8 OF it'll?)

A N

ORDINANCE '

further to amend the Punjab State Board of Technical Edncationnnd

Industrial Training Act. I992.

Promnlgated by the Governor of Punjab in the Sixty—third Year ol‘thc

Republic of India. ‘

I Whereas the Legislative Assembly ofthe State ot’l’unjab is not in session

I and the Governor is satisfied that circumstances exist which render it necessary

I for him to take immediate action.

' Now, therefore. in exercise of the. powers confenerl by clause (I; of

article 213 of the Constitution: oflndia, the Gowrnor of Punjab is pleased to

prbmulgated the following Ordinance, namely :—. -

l. (I) This Ordinance may be caiicd the Punjab State Board ofTecimical Short fill: and

Education and Industrial Training (Amendment) 1’.irdinnnee, ZOI’Z. “m“"lc'lcmm-

(2) It shall come into force at once.

2. In the Punjab State Board ofTechnical Education and Industrial Training Amendment in

Act, I992. l‘orthc long title. the following long titic shall be substituted, namely:- "'C long ”"0 ”f

' Punjab Act 2 of

"to provide for the establishment ofa State Board oi‘TeclmicaI Education .993.

and Industrial 'I'raining for promotion and Ctr-ordination ot'tcclmical education

and industrial training in the polytechnic: and industrial training institutes in the
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State of Punjab and for subjects conr acted therewith including those under

the Skill Development initiative (SDI) Schcnu: or any such nlher Scheme ".

SllIVRAJ V. I’A'l'lll.

(_iOVFRNOR ()I" PUNJAB.

INKS. MAHAL,

Secretary to Government of Punjab,

Department of i..eg.ai and Legisialiw A fl'airs.

0076/1 0-20]Z/Pb. Govt. Presx, SAS. Nagu'l'


